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O R D E R 

(Hybrid Mode) 

04.02.2026:  Learned counsel for the Appellant submits that after 

passing of the order initiating CIRP against the Appellant in Section 9 

application, the Appellant has approached the Operational Creditor and 

almost settled the matter.  He prays that the appeal be heard after a week to 

bring settlement on record. 

 In view of the above submission, we direct the appeal to be heard on 

20.02.2026. 

 In the meantime, in pursuance of the impugned order, in event 

publication has already been made, the Resolution Professional shall collate 

the claims but shall not constitute the CoC. 
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